
Compensation to Victim of Female Infanticide

Victim/applicant got married to accused eight years ago. She had two children- a girl and boy

aged 7 and 4 years respectively from this wedlock. Since marriage she was subjected to physical and

mental cruelty by accused as he desired to have sons. On 29th July, 2020, at around 9:30- 10:00 PM,

applicant/victim  gave  birth  to  a  female  child.  Her  husband,  who  was  present  at  home  and  had

preference for male child, got filled with rage on knowing that she had given birth to female child.

Thereafter, accused abused her, picked up a brick bat and gave several blows on her face. Subsequently,

he picked up newly born child by holding upside down and killed her by inserting his fingers into her

mouth. He then left the house with newborn’s body and returned after few hours and told his wife that

he had buried the girl.

   Victim narrated her tale of woes when someone came to her house and saw her in unconscious

condition. Ultimately, police came to know about the incident on which Police registered FIR u/s 498-

A, 307,302,318 and 504 IPC-1860. MLC and Post-mortem report and FIR (statement of victim) makes

it clear that this is case of murder of newly born child.  Police took accused to custody and applicant/

victim along-with her seven year old daughter, and 4 years old son were shifted to institutional home (s)

established by Govt. of H.P. for proper care and protection on the request of District Legal Services

Authority. Applicant was from a very poor family and her financial position/ status is apparent from the

photographs  on  record.  Moreover,  Secretary,  Gram Panchayat  Nasloh,  apprised  that  the  family  of

victim is residing in a miserable condition in a burnt house from the last 4-5 years. He further informed

that Victim did not have Aadhar Card, MNREGA Job Card and Ration Card. 

District Legal Service Authority, Mandi took suo motu cognizance and after analyzing the facts

and circumstances of the present case, in its entirety, exercised its power under Rule 6 sub rule (3) of

H.P.  (Victim of  Crimes)  Compensation  Scheme,  2019 and awarded immediate  interim aid  facility

amounting to  1, 00,000/-  (Rs. One Lakh only) to the victim in order to alleviate her sufferings on₹

05.08.2020 . The meeting of District Legal Services Authority, was presided over by Sh. R.K. Sharma,

District  &  Sessions  Judge  –cum-  Chairman,  District  Legal  Services  Authority,  Mandi  while   Sh.

Rugved Milind Thakur,  Deputy Commissioner, Mandi,  Sh. Gurdev Chand Sharma,  Superintendent of

Police, Mandi Sh. Rajinder Kumar, Chief Judicial Magistrate, Mandi, Sh. Kulbushan Gautam,   District

Attorney,  Mandi  Sh.  Dinesh  Sharma,   President,  Bar  Association,  Mandi  and  Sh.  Aslam  Beg,

Secretary, District Legal Services Authority,    Mandi  attended the meeting as members through digital

means.


